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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 279 of 2025

IN THE MATTER OF:

VIJAY KUMAR PADALIA ... Applicant/Pelitioner
VERSUS

STATE OF UTTARAKHAND & Ors Respondents
RESPONSE AFFIDAVIT ON BEHALF OF THE RESPONDENT No. 4, DISTRICT

NAINIT TTARAKHAND

I, Shri Lalit Mohan Rayal, son of Shn Mukund Ram Rayal, aged about 49 years, currently
posled as the District Magistrate, Nainital, Uttarakhand, do hereby solemnly affirm and
stale as follows

1

That I am the District Magistrale of the Nainital District of Uttarakhand, and as such,
am fully conversant with the facts and circumslances of the present case on the
basls of the official records. | am duly authorised to swear and file this affidavit as
the answering Respondent No. 4.

. Thal the answering Respondenl No. 4 respectfully submits that they have perused

and duly comprehended the averments contained in Original Application No. 279
of 2025, assiduously filed by the Applicant herein. The present submissions are
lendered in calegorical rebullal to the faclual asserlions and legal conlentions

advanced therein,

That the Hon'ble Tribunal vide order dated 9/10/2025, was pleased to pass the
following directions - "Reply on behall of Respondents No 6, 10 and 11 have been
filed Four weeks' tume i1s granted to other respondents to fle their reples
thereafter, Rejoinder can be filed within two weeks It has beeri pointed oul that,
except Respondent no 9 all olher respondents are represented feday and the
Respondent No. 9 has also been served. Listed on 16.01.2026"

That, in compliance with the above aspects raised by lhe Hon'ble Tribunal, the
learned Dislrict Magistrate of Nainital was pleased lo direct the office of the Public
Works Depart (PWD) to submit its report vide letters dated 20/8/2025 & 19/9/2025

's The said letters are annexed herewith for the kind perusal of the Hon'ble Tribunal.
A X
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5. It is pertinent to mention that on the basis of the response submitted by PWD to
the office of the District Magistrate, the deponant is submitting his response which

is herein as follows:

It is submitted, with due reverence lo the Hon ble Tribunal thal the proposed
construction of the Dakaroli to Malla Niglat motor road. situated in District Nainital,
is an infrastructural initiative of profound public significance. The said project is
designed to afford critical accessibility to hitherto isolated villages, enabling the
local populace to avail medical services, market avenues for agricultural yield, and
ensuring robust mechanisms for the protection and management of ecology, foresl
resources, notably during exigencies.

@

7. Throughout each stage of the implementation process, the answering respondent
has scrupulously complied with statutory mandates and procedural prerequisites
in accordance with the information provided by the PWD, Haldwani (Nainital). The
chronological sequence of material compliance is delineated herein below:

a. Administrative and financial sanction for the construction of a 1.500 km road
was duly accorded by the Government of Uttarakhand on 20 Seplemoer
2011 for an allocated budgel of ¥18.90 lakhs.

b. The Ministry of Environment. Forest, and Climale Change. Government of
India, issued in-principle sanction for the diversion of 0.54 hectares of forest
land on 21 May 2016.

c. Formal approval for the aforemenlioned diversion was subsequently
conferred by the Government of Uttarakhand (Paryavaran Anubhag-4) on
14 March 2017.

d. All mandatory deposits towards compensatory afforestation and Net
Present Value (NPV) have been meliculously remitled into the CAMPA
Fund, specifically: 7,30,000 for the afforestation of 730 trees (ten-fold the
number affected) and %4,56,300 towards NPV,

8. Itis of relevance to state and submit thal the present Applicant had previously
instituted Original Application No. 543 ol 2017 before this Hon'ble Tribunal
challenging the identical project. which culminated in dismissal on 2 March 2018.
Manifestly, the instant application constilules a renewed allempt to impede a public
welfare undertaking and patently amounts to an abuse of judicial process.

9. Further, itis apparent that the Applicanl’s opposilion is anchored in privale interesls
rather than any bona fide environmental anxiety. The Applicant, whose residential
premises abut NH-109, has been brazenly endeavoring to secure realignment of

2

'Qc Nniﬂilal
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. : the road to faciitate personal convenience—lhereby exposing a colourable
exercise intended to undermine the sanclioned alignment.

10.1t 1s humbly submitted that the report of the Public Works Department is annexed
herewith as Annexure |.

11.1t1s humbly submitted that the letter dated 20/08/2025 to the Execulive Engineer,
Provincial Division, PWD, Nainital is annexed herewith as Annexure II.

12.1t1s humbly submitted that the letter dated 19/8/2025 to the Chief Engineer. Public
Works Department Haldwan: Nainital i1s annexed herewith as Annexure I|I.

13.Itis humbly submitted that the letter dated 27/10/2025 to the Chief Engineer, Public
Works Department, Haldwani Nainital is annexed herewith as Annexure IV,

PARA-WISE RESPONSE

1. That the contents of paragraphs 1 and 2 of lhe application are matters of record,
necessitating no further response.

2. That the allegations contained in paragraph 3 are categorically refuted. The
construction is of paramount public utility, and the diversion of 0.54 hectares of
forest lana has been sanctioned strclly in accordance with the Forest
(Conservation) Act, 1980 only after due procurement of all requisite statutory
approvals of competent authorities has been granted. The applicant's contention
of being a public spirited person and his application being in favour of the people
of the villages stands untrue as required No Objection Certificates have been
obtained from the inhabitants of the village and their legal representatives and no
grievance of any kind arose amidst the process.

3. That the contentions in paragraph 4 are denied in toto. The proposal for forest land
diversion was initiated post obtaining No Objection Certificates (NOCs) from all
concerned villagers and public representatives—viz., Gram Pradhan and Kshetra
Panchayat Members, as evidenced by the record dated 15 November 2014. There
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villagars have denled any objection through the NOGs oblainod. Further the
mfarmation baned on which the proposal was tondorad stands complote and
pareul

Mhat the averments in paragraph b stand denied - OF the tolal toad longth (1.500
ki), @ mere 600 melres raverse forost land, while the remaining 900 melros span
private/revenue land, All necessary consents have boon properly oblained from all
engaged parties, Furthermore, as of 30 September 2025, wrltton consent from

pvery landowner has been oblained and compensation (s belng accordod prior lo
commencemoent ol construction

That allegations in paragraph 6 aro notaccopled . The project subslantially acorues
benefit 1 all local tesidonts by enhiancing accoss (o essontinl amonies. The

project site and ecologieal survey has beaen undertaken, inspected and approved
by a Senlor Goologist

. That paragraph 7 is emphalically denied, The efforts of the Applicant lo maneuver

the alignment i his tavor are manitostly unwarrantod. the forest land transter
complios stnclly with logal requirements

That no remarks or replies are called for vis-a-vis paragraph 8 and are hence nol
lendured.

That the statements in paragraph 9 are repudiated. The construction of the
roadway directly serves the collective interest of residents of Malla Niglat village.
As por Census undertaken in 2011, the village population stands al 593, and in
recent Panchayal Elections, 738 eligible volers are recorded——underscoring the
imperative need lor road conneclivily

Thal the assertions made in paragraph 10 are dismissed . All administralive and
financlal sanctions were granted post which comprehensive route surveys and
forest land transfer initiatives were finalized and undertaken.

10. That the claims in paragraph 11 are declined. The road facilitales movement of

14

agricultural produce. onsures prompt healthcaro accoss, and empowers critical
response during fire emerguncies. All required sanchions and procedures have
peen duly complied with,

That allegations in paragraph 12 are unsubstantiated. Despite the Applicant's
reference lo a document dated 265.05.2012, the Department had secured formal
NOCs from stakeholders comprising the village population and their local
representatives in 2014 prior to pursuing furlher procedure and activity under the
project. It is slated lhal no coerclon, threat or undue influence was involved, as
contended by the applicant Tho NOC stands lrue and bona fide.

A \Ka ,;(w

aiuitul
Reg. Ng. 21 (10) 2005



285

dy detailed above which have already
ment of NOCs from the villagers and
as created for the project.

12.That paragraph 13 recapilulates issues alrea
been addressed and replied to. The procure
their elected representatives show that no obstruction w

13.That the allegations in paragraph 14 are denied. Alignment was properly

scrutinized and sanctioned by a Senior Geologist (3 November 2011) and the
Superintending Engineer, PWD. Nainital (14 December 2011) and only thereafter
was the proposal for forest diversion forwarded in 2014 after fulfilling all

requirements and securing NOCs from all inlerested and affected parties.

14.That paragraph 15 is denied. The project remains sanctioned and true under the
Government Order dated 20th September 2011.

15. That paragraphs 16 and 17 do not call for any specific replies hence none lendered.
The project is to be undertaken for the well being of the villages and their
inhabitants and has proceeded only after proper surveys, NOCs. and planning was

undertaken.

16. That paragraph 18 is not admitted. Diversion of forest land has transpired strictly
in compliance with the Forest (Conservation) Act, 1980. All conditions and
prerequisites have been considered and complied with and all required sanctions

of competent authorities have been granted

17 That the assertions in paragraph 19 are incorrect and impractical. The proposed
road meets engineering standards in terms of gradient and alignment, and the
referenced CC pedestrian path is unsuitable for conversion to a motorable route

and will be a hazard to the people if done so.

d only to the extent congruent with existing records.

18.That Paragraph 20 is admitte
fficial records are hereby denied.

Any contention beyond the existing 0

19.That statements in paragraph 21 are refuted. All stipulations attendant upon the
land transfer have been striclly observed. There has been no transgression of any

manner against the Forest (Conservation) Act, 1980.

20.That paragraph 22 is denied. The Applicant's statement regarding non-receipt of
n under RTlis contradicted by the Applicant's detailed mention of
of his application . All the information was procured

d the same was provided.

tree enumeratio
the list of trees in paragraph 24
by the Applicant through RTl an

21.That paragraph 23 is denied. NOCs were indeed obtained on 15 November 2014.

y submitted against paragraph 24 stands covered under the reply to

22.That the repl

paragraph 22 stated hereinabove.




23.That the contentions of paragraph 25 standzgng. The forest diversion has been
conducted in accordance with law and the Forest (Conservation) Act. 1980 and
Forest (Rules) 2003. The form reflects the following of the procedure established
by law and the intent of the concerned authorities to work under it.

24.That paragraph 26 stands denied. All aspects of diversion of .54 hectares of forest
land have strictly adhered to legal prescriptions and procedure.

25.That all contentions of paragraph 27 are denied. Alternative alignment suggested
by Applicant is technically infeasible; the project and selection attempts in full to
minimize ecological impact on the trees, land and environment. The angle of the
suggested motor road would be too steep for any safe and practical usage and can
lead to harm and inconvenience thus leading to the necessitated project.

26.That with reference to paragraph 28, it is submitted that the queries raised in the
stage of proposal review by the Forest Department were standard in nature and
not specific to the concerned project. The queries were addressed in accordance
with law and only after due diligence were approvals granted .

27.That paragraphs 29 to 31 are hereby denied The project proposal adheres to all
governmental directives regarding specifications, tree enumeration. and geological

vetting. The expert opinion of a geologist was taken and considered prior to
commencement of any activily under the concerned project.

28.That paragraph 32 is denied, save and except that which is supported by official
records. Any contention beyond the official records is vehemently denied.

29.That the replies to paragraphs 33 to 35 have already been comprehensively

submitted hereinabove. All approvals were granted by following the due process of
law.

30.That paragraphs 36 and 37 are denied. The public utility of the project is
unequivocal and is the main concern for the undertaking of this project and cannot
be overlooked and buried under the private interest of any individual,

31.Thal paragraphs 38, 40, and 41 require no response hence none is submitted.
Paragraph 39 is admitted only insofar as it correlates with official records.

32.That the reference to landslide made in paragraph 46 holds ordinary character to
hilly terrains as it is a common occurrence and cannot be specifically linked to the
concerned project. As the applicant himself has stated the landslides were of small

to medium magnitude and only one specific landshde was of grave nalure. There

1s failure o connect the landslides o the concerned project or any of its implications
that the Applicant is concerned of.

NOTARy £1:G. Nalufual
ez Mo, 34 6 Feed
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33.Thal the contentions of paragraph 47 stand disputed. The project 1s aimed at
improving and aiding the infrastructure of the vij|

This development stands planned and sanctione
cited by the Applicant, bear no relevance lo this
any connection.

ages and promoting accessibility.
d. The articles of the newspapers,
specific project and fail to establish

34 That any and all conlents of remaining paragraphs are hereby denied. All required

legal formalities have been meliculously complied with 1nc
£ NOCs from residents of villages
!g | approximately 15 km from the ¢
the Applicant. The Department
and all geological advisories ma
of this project. The applicant has
of law that has been followed m
true and good intentions of the

luding procurement of
and therr local represenlatives The projecl site is
entral Nainital township hereinabove referred by
shall Scrupulously observe and comply with any
de prior to or during the execulion of the activities
repetitively and blankly questioned the procedure
eliculously and has raised false concerns over the
concerned authonties and departments

R S S

o AR BT

35.1n hght of the aforegoing facls an
] that this Hon'ble Tribunal ma
' 279 of 2025 as being devoid
personal nature, and constitut

d circumslances, il is mosl respeclfully prayed
y be graciously pleased to dismiss Application No
of any merit, engineered by motives of ulterior and
ing a manifest abuse of the process of law.

R R R T i AT T

VERIFICATION

Verified at Nainitai on lhisﬂday of %E + 2025, that the contents of paragraphs 1 to
35 of the above affidavit are true and correcl to my

records maintained in my office. No part of it is
concealed therefrom.

knowledge and belief based on official
false and nothing material has been

DEPONENT
'
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True Translated Copy of Annexure lis as follows:

Brief information regarding Case No. 279/2025 Vijay Kumar Paldiya vs. Slate of
Uttarakhand & Others filed in Hon'ble National Green Tribunal, New Delhi.

(A) Details of the action taken by the Division relating to road construction till date.

1. Name of work:- Construction of Dakaroli to Malla Niglat motor road under the state plan

in Nainital district.

2 Administrative and Financial Approval: Under Secretary, Public Works Department-2,
Uttarakhand Government, Government of Uttarakhand, has approved Rs. 18.90 lakh for
the construction of a 1,500 km road through Government Order No. 2339/111 (2)/11-30
(Pra.A.) / 11 dated September 20, 2011. According to this, the road is to be newly

constructed.

1. In-principle approval: Received by letter no. 08B/UCP/06/193/2015/FC/367 dated
21.05.2016 from Government of India, Ministry of Environment, Forest and Climate
Change, Regional Office, Piryas Road, Forest Research Institute Campus, Dehradun.

| for the return of forest land (0.54 ha) has been

2. Formal Approval: Formal approva
r number

received from the Additional Secretary. Uttarakhand Government, through lette
1256/x-4-16/1(487)/2015, dated March 14, 2017, The proposed route has been
demarcated using RCC pillars. The Forest Department has completed feling the affected

trees.

g in the alignment of Dakaroli to Malla Niglat road
formed that case number 543/2017 Vijay Kumar
ding in NGT, which was decided by Hon'ble

3. Regarding the felling of trees comin
approved under this section, itis to be in
Paldiya vs State of Uttarakhand was pen

(NGT) on 02.03.2018.

missed. At that time, the villagers repeatedly requested that the road

The suit was dis
g in the alignment of the road have already

construction process be expedited. Trees fallin
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been cleared. No objection certificates have been obtained from the villagers, and the

work is necessary in the larger public interest.

4. The above road alignment will affect 91 trees in the forest land and five trees of different
species in the measured land. Of these, a total of 39 trees with diameters of 0-10 and 10-
20 c¢m can be transplanted. The remaining 57 trees will only be felled.

5. The amount of Rs. 730000.00 for plantation of 10 times the number of trees affected in
the above road alignment and the amount of Rs. 456300.00 payable for NPV has been

deposited in the ad hoc CAMPA fund.

Again an appeal has been filed in the Hon'ble Court of NGT in case number 522/2018 by
Vijay Kumar Paldiya, the date of hearing of which has been fixed as 09.10.2025.

(B) The departmental statement under Application No. 279/2025 filed by the petitioner is
as follows:-

1. Paragraphs 1 and 2 of the petition do not require any comment as they are valid as
they are based on departmental records.

2. Paragraph No. 3 of the petition as described is not tenable, rather it is absolutely
necessary to construct the road in public interest, only 0.54 hectare forest land is being
affected in the construction of the road, a proposal has been made under the Forest Act
as per rules for transfer and due approval has been obtained from the Forest Department,
and the money for necessary compensatory plantation has also been deposited in the

CAMPA fund.

3. Paragraph No. 4 of the petition is nol tenable as described above. The proposal for
transfer of forest land for construction of the road has been framed only after obtaining
the no objection from the villagers and local public representatives like village head and
area Panchayat member on 15.11.2014 under lhe Forest Rights Act.
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4. Paragraph 5 of the petition, as described, is not tenable. The construction of the road,
which has a total length of 1500 meters, affects only 600 meters of forest land. The
remaining 900 meters of land is affected. which has been fully described in the draft

proposal, and no objection has already been oblained.

5. Paragraph 6 of the petition is not tenable as described. The construction of the road
benefits all the remote villagers, for which no objections have been obtained from them.
Construction of the road is essential for essential services such as medical care and
health, and is in the public interest. It is also to be noted that the alignment has been
inspected by a senior geologist and his report has been obtained.

6. The petitioner's residence is located adjacent to N. 109 and is requesting that his
residence be connected to the motor road. thereby unnecessarily obstructing the road
construction. However, forest land was transferred under the Forest Act for the
construction of the motor road.

7. Paragraph No. 8 of the petition does not require any comment

8. Paragraph No. 9 of the petition as described is not tenable, village Malla Nigalat will be
benefited by the construction of the said road.

9. The manner in which paragraph number 10 of the petilion is described is not
acceptable. By Government Order number 2339/111 (2) /11-30 (Pra.A.)/11 dated 20
September 2011 of Public Works Department-2 of Uttarakhand Government,
administrative and financial approval of Rs. 18.90 lakh has been obtained for the
construction of 1,500 km road. Under this, preliminary survey, detailed survey, alignment
formation and proposal for transfer of forest land proposal have been done.

10. Paragraph No. 11 of the pelition as described is not acceptable. The road is to be
constructed to connect the houses of the villagers located in remole areas. The
construction of the said road will facilitate the essential medical services and the villagers
to take their crops to the nearby market. The construction of the motor road will also

facilitate the protection of forests from forest fires.

11. Paragraph No. 12 of the petition as described is not tenable. The petitioner has
mentioned the date of 24.05.2012, whereas the villagers and local public representalives

—
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had provided the no objection certificale for the construction of the road to the department
on 15.11.2014.

Paragraph No. 13 of the pelition has been answered in Paragraph No 12

13. Paragraph number 14 of the petition is not tenable as described in it. The survey work
of the road has been completed after obtaining administrative and financial approval for
the construction of the road. The alignment of the road has been inspected by the senior
geologist on 03.11.2011. The alignment of the road has been approved by the
Superintending Engineer, Second Circle, Public Works Department, Nainital on
14.12.2011. Thereafter, after obtaining no objection from the concerned authorities. a

proposal for transfer of forest land was prepared and sent to the higher authorities for
approval in the year 2014.

14. Paragraph No. 15 of the petition as described is not tenable whereas administrative
and financial approval of Rs. 18.90 lakh has been obtained for the construction of 1.500
km road by Government Order No. 2339/111 (2)/11-30 (Pra.A.) / 11 dated 20 Seplember
2011 of Motor Road, Public Works Department-2 Uttarakhand Government

15. Paragraphs 16 and 17 of the petition do not require any comment.

16. Paragraph No. 18 of the petition is not tenable as described. The forest land used for
the construction of the road was lransferred under the Forest Act and all the conditions
imposed for the transfer of forest land have been complied with.

17. Paragraph No. 19 of the petition as described is not acceptable. The construction of
the road is done keeping in mind all the technical standards, and in the alignment of the
road. the grade of the road and the HP bands are also kepl as per the motor roads The
RCC path described by the petitioner is a footpath. whose grade is steep and it is not
possible to construct a motor road on the same alignment

18. Paragraph No. 20 of the petition is valid insofar as it is based on the records.
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escribed is not lenable. The forest land falling

19. Paragraph No. 21 of the petition as d
’ e transferred under the Foresl Act and all the

under the construction of the road was

_ conditions imposed in the transfer of forest land have been complied with.

20. Paragraph No. 22 of the petition is nol lenable as described in it The pelitioner has
informed that he was not given the list of trees under RTI, bul the petitioner himsell has
described the list of trees in Paragraph No. 24 which appears o be contradiclory

21. Paragraph No. 23 of the petition as described is not tenable. The proposal for transfer
of forest land has been framed only after obtaining the no objection from the villagers and
local public representatives like Gram Pradhan and Kshetra Panchayat member on
15.11.2014.

22. Paragraph No. 24 of the petition has been answered in Paragraph No. 22, the other
points are valid only to the extent they are based on the records.

23. Paragraph No. 25 of the petilion as described is nol lenable. The forest land for the
construction of the road was transferred under the Forest Acl and all the conditions
imposed in the transfer of forest land have been complied with.

24, Paragraph No. 26 of the petition as described is not tenable. The transfer of 0.54
hectare forest land for the construction of the road was done as per rules.

25. Paragraph 27 of the petition, as described, is not tenable. The alignment of the road
was made with minimum forest land and tree felling in mind. Other alignments, which were
likely to involve more trees and forestland, were not considered. The petitioner is referring
to this pedestrian route, and the steep grade of that route makes it impossible to construct
a motor road.

26. In reply to paragraph 28 of the petition, it is stated that the Forest Department has not
approved the proposal for transfer of forest land.

/  ———
o8 B ({ i ([,\ % ”\"’Q‘r
NROTAWY M ) J it

Reg, Mo. 21 ("D 2008



r

297

Inquiries are made from time 1o time by the concerned department. which are resolved by
" \he concerned department, and only after that 1s the formal approval of the forest land
granted. 27. Paragraph 29 of the petiton. as described is not tenable Chief Engineer

Level 1, Public Works

The Department Dehradun has directed by letter no. 1715/01 V.Bhoomi-General 01 dated
02.12.2010 that for forest land proposal in any road construction, the width of the road
should be taken as 9.00 m and the trees faling on the road will be counted in 7 00 m
width action related to road construction was taken in less than this

28. Paragraph No. 30 of the petition as described is not tenable. The opinion of the
geologist has been taken before the construction of the road and his opinion will be
followed during the construction of the road.

29. Paragraph No. 31 of the petiton as stated is nol tenable. The Forest Act, 1980 has
been followed in the proposal for transfer of forest land.

30. Paragraph No. 32 of the petition does not relate to the section.

31. Paragraph No. 33 of the pettion nas been comprehensively answered in Paragraph
No. 29 of the petition.

32. Paragraphs 34 and 35 of the petition as descnibed are not tenable. The Forest Act has
been followed in the forest land transfer proposal.

33. Paragraphs 36 and 37 of the petition, as staled, are not tenable. It is essential that the
road be constructed in the public interest,

34. Paragraph No. 38 of the petition does nol require any comment

35. Paragraph No. 39 of the petition is valid only insofar as il 1s based on lhe records
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36. Paragraphs 40, 41, 472 and 43 of the petition do not require any comment,

38, Paragraph No. 44 of the petition as described ig not tenable, No objection has already

been taken from the villagers for conslruction ol the road.

39, Paragraph No. 45 of the petition as stated Is not lenable. The road construction has
been inspected by a senior geologist and his suggestions will be followed.

40, Paragraph 46 of the pelilion is notl tenable as slaled. Landslides are a common
occurrence In mountainous areas during heavy rainfall.

41. Paragraphs 47 and 48 of the petition do not require any comment, but the petitioner
is referring to Nainital main town, whereas the proposed roule is located at a distance of

about 15.00 km.
42, Paragraph No. 49 of the petition does not require any commenlt.
43, The petition as stated in paragraph 50 is nol tenable.

44, Paragraph 51 of the petition, as set forth, i1s not tenable. All procedures related 1o the
construction of the road have been followed. The construction of the road is essential in

the public interest.

In view of all the above facts. it is requested to the Hon'ble Court that the grounds
mentioned in the suit filed by the petitioner and the requests sought are baseless and
unfounded. Therefore. the suil deserves to be dismissed.
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True Translated Copy ol Annw&OlOo in folowy,
Lolter No. 3038/01 Case-Haldwani/ 2022
Datoed: 20/08/2025
To
Execulive Engineer, Provincial Division, PWD, Nainital

Subject: Regarding Orlginal Application No. 279/2026 (IA Nos, 465/2025, 425/2025, and
424/2025) filed with the Hon'ble National Groon Tribunal (NGT), New Delhi, bolwoon Vijay
Kumar Paldiya vs. Stale ol Uttarakhand and othors,

Regarding the above-mentioned malter, this office's lotler No. 2097/01 Caso-
Haldwani/2025 dated 11,06.2025, recoived from the Hon'ble Nallonal Green Tribunal,
New Delhi. You have been nominaled o complote all tho proceedings on behall ol the
department by sending a copy of the nolice dated 02 06 2026 relatod o 52272018 Vijay
Kumar Padalia Vs Stale ol Utlarakhand & Ors. In the loltar no. 43/12-20AC/2024-25 datod
19.08.2025 (pholocopy enclosed) of the Officer-in-Chargo, Office of the  Districl
Magistrate, Nainital, it has been mentioned that the Chiof Engineer, PWD Haldwan
(Defendant No. 7) has been nominated lo file the counter affidavit on hehall of the
respondent no. 4 Dislrict Magistrate, Nainital in the original application no, 279/2025 (1A
nos. 455/2025, 425/2025 and 424/2025) filed in the Hon'ble National Green Tribunal
(NGT), New Delhi, Vijay Kumar Paldiya vs. Slate of Ullarakhand and others,

Therefore, a photocopy of the above lettor dated 19.08.2025 of the District Magistrate's
Office, Nainital, along wilh ils enclosures, is being forwarded with the direction thal you
are nominated to flle a counter-affidavit on behalf of (he Chiel Engineer, PWD, Haldwani
(Respondent No. 7) and the Districl Magistrate, Nainital (Respondent No. 4) and complete
all legal proceedings. In accordance wilh the inslructions given by the Hon'ble Nallonal
Green Tribunal (NGT), New Delhi and the District Magistrate, Nainital in the above letter
daled 19.08.2025, complele the necessary advanco action in a limely manner and ensure
that the District Magistrate, Nainital, and this office are informed of the action laken.

Enclosed:- As above,

Copy forwarded to the following for informalion and necessary action:
1. Commissioner, Kumaon Division. Nainital.

2. District Magislrale, Nainital.

3. Superintending Engineer, Second Circle, PWD, Nainital,

4, Seclion Officer, Hon'ble National Green Tribunal, Principal Bench, New Dalhi
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N E o F» f‘ | Y WY
ARG v al S foford S

.,).‘ Vi 1

Heg. Mo, 21 (10) 3804



301
22

— 349/, TN e R wew —
i eRer, )

T WL 43 /12~ / 20242005, Rt 19 v, 2025

i
mﬁgﬁwmmmmm
g (AT |

a4

fiwa - . W R afer (o) W Red § Mg @ ade-on we 2 /205
(aﬁ.mMm/mm/mmm/m)ﬂmwmmm

T T 39 B § 4|
TRy,

P9 S s s@ a # o v eRa aRee (@), # Red |
U A6l 4T WAL 279/2005 (WG, WA 455,/2025, 425 /2025 T 424 /2025), vy FAR
TSferdT 3T ITRRETE Wl T 3 W@t wied Rt 12-08~2025 1 g9 BTl BT 1 &1 8|

M. ¥ ERT slbew ad), 7 Reh § afte T HGT-T3 W 279 /2025
(., W@ 455 /2025, 425,/2005 VAR 424/2025), TR TSforT aW STIEYS I 7 o A
feite: 04-07-2025 1 T S TG I Y A B G 2 AT 90-10-2025 @ Y P
@ T &1 . TS ERa e § aifvd 5 9@ adee- 8 e sRer) W o7 £

W % B 4 aw oo & 5 RreRen wie, M @ gw aw Ay R

18-08-2025 ) 1. W &Ra s, 7 Rech 4 A 1 ander-va W@ 279/ 2005 (SR, A

455/2025, 425/ 2025 T 424 /2025), A TR eforn ¥ weREve W 9 3 ¥ A o) o

mmﬁmmmwmamﬁammam#mm

%aﬁ?gmaﬁma\wﬁqﬁMMmﬁmmﬁﬁ%@Mﬁmmwm
Led

mmm%%mmgﬁammmﬁ)ﬁmﬁmﬁa
-0 WAL 219/ 2025 (TS, T 455 /2025, 425 /2025 T4 424/ 2005), oo A veforar &
TGS 0 7 3 P A ae @ we-a e afnge, S s vem o @ ek 3
mmmﬂﬁ@ﬁﬁm—ﬁmmmawm@ﬁmmﬁm
T B PE T

Horm - TR

Q—Naigitql
(A (R No. 21 (10) 2008 J =
\ o c'

> v
* -

45}

22



302

Email/Hon'ble National Green Tribunal Case -
Office of the District Magistrate, Nainital.
To Datod: August 19, 2025

Chief Engineer, Public Works Departmant, Office al Kaladhungl Road, Nawat Mula Haralk
Singh, Haldwani (Nainital).

) 1)1
Subject - Regarding Onginal Application No 279/2026 (IA Numbers 495/2025 'l-"'»’“fl";
and 424/2025), Vijay Kumar Padhya vs. Slale ol Ullarakhand and others, filed i the
Hon'ble National Green Tribunal (NGT), New Delhi,

Sir,

It is kindly informed that with regard to the above subject, Original Application No.
279/2025 (1A Nos. 455/2025, 425/2025 & 424/20256) Vijay Kumar Padaliya vs. Slate ol
Uttarakhand and others filed in the National Green Trbunal (NGT), New Delh along with
attachments dated 12-08-2025 has been received by this office.

Hon. In the original application No. 279/2025 (1A Nos. 455/2025, 425/2025 and 424/2025),
Vijay Kumar Padliya vs. State of Uttarakhand and others, filed in the National Green
Tribunal (NGT), New Delhi, by passing certain orders on 04-07-2025, the date for hearing

the case has been fixed as 90-10-2025. You are respondent No. 07 in the said original
application filed in the Hon'ble National Green Tribunal

In continuation of the above, itis o be nformed that by his order dated 18-08-2026, the
District Magistrate, Naital has given effect 1o the maller. In oniginal application no.
27912025 (IA nos. 455/2025, 425/2025 and 424/2025) filed in National Green Tribunal,
New Delhi, Vijay Kumar Padliya vs. State of Utlarakhand and others, Chief Engineer,
Public Works Department, office located at Haldwani (Nainital), respondent no, 07 has

been nominated lo appear and file counter affidavil in Hon'ble Nalional Green Tribunal,
New Delhi on behalf of District Magistrate, Nainital, respondent no, 04,

You are therefore requesled to kindly In addition lo effectively representing the original
application No. 279/2025 (IA Nos, 4556/2025, 425/2025, and 424/2025) filed in the National
Green Tribunal (NGT), New Delhi, Vijay Kumar Padliya vs, State of Utlarakhand and
others, the District Magistrate, Nainital, may kindly inform this office of the action taken by

timely filing a counter-affidavit on behalf of Respondent No. 4 in the Hon'ble National
Green Tribunal, New Delhi.

Yours sincerely

Effective Officer,

For District Magistrale, Nainital.

ANNEXURE IV
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_ Office of the District Magistrate, Nainital,

Dated: Oclober 27,2025

To

Chief Engineer. Public Works De

partmenl, Office at Kaladhungi Road, Nawar Mula
Harak Singh, Haldwani (Nainital)

Subject:-

Regarding Original Application No. 279/2025 (IA Nos.- 455/2025, 425/2025, and

424/2025) filed with the Hon'ble National Green Tribunal (NGT), New Delhi, Vijay Kumar
Padliya vs. State of Uttarakhand and others

Sir,

Please refer 1o the enclosed copy of this office letter No. 43/12-JY.AC/2024-2025, dated
19-08-2025, on the above subject, whereby you are informed that the District
Magistrate, Nainital, vide his order dated 18-08-2025, has accepted the original
application No. 279/2025 (1A Nos. 455/2025, 425/2025 and 424/2025) filed in the
Hon'ble National Green Tribunal, New Delhi, in the case of Vijay Kum
State of Uttarakhand and others, and the Districl Magistrate, Nainital
application No. 04 filed by Hon'ble Shri. You (Chief Engineer, Public Works Department,

Office at Haldwani (Nainital), Respondent No. 7) have been nominated to file a counter
affidavit in the Nalional Green Tribunal, New Delhi.

ar Padliya vs.
has accepted the

In continuation of the above, it is to inform you that in Original Application No. 279/2025
(IA Nos. 455/2025, 425/2025 and 424/2025), Vijay Kumar Padaliya vs. State of

Uttarakhand and others, filed in the Hon'ble National Green Tribunal (NGT), New Delhi,
the following orders have been passed by the Hon'ble Tribunal on 09-10-2025 -

1. Reply on behalf of Respondents No. 6, 10 and 11 have been filed. Four weeks' time

is granted to other respondents to file their replies, thereafter, Rejoinder can be filed
within two weeks.

2. It has been pointed out that, except for Respondent No. 9, all other respondents are
represented today, and Respondent No. 9 has also been served.

3. List on 16.01.2026

You are therefore requested lo inform this office of the action taken to ensure
compliance with the order passed by the Hon'ble National Green Tribunal (NGT)
Delhi, in Original Application No. 279/2025 (IA Nos. 455/2025. 425/2025, and

, New
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. 424/2029), Vijay Kumar Padaliya vs. Slate of Uttarakhand and others, dated 09-10-
. 2025,

Enclosure: As above,

Yours sincerely,

(Murlidhar Arya), Officer-in-Charge, For District Magistrate, Nainital.
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